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- (viii) EARLY COMPLETION OF BAVAN-
THADI IRRIGATION AND OTHER PROJECTS
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(ix) SHIFTING OF DIVISIONAL OFFICES
OF GEOLOGICAL SURVEY OF INDIA FROM
CALCUTTA,

SHRI SOMNATH CHATTERJEE
(Jadavpur): Mr. Deputy-Speaker, Sir,
it is a matter of grave concern that
efforts are being made by the Govern_
ment of India to reduce the impo\rt—
ance of tHe headquarters of the Geo-
logical Survey of India which is situa-
ted at Calcutta, by shifting various
units and offices of the Geoiogical Sur.
vey of India from Calcutta.

(Amdt.) Bill

In fhe recent past, the Field Tech-
nique Research Insfitutte of Geologi~
cal Survey of India was shifted from
Calcutta fo Bangalore, in spite of the
protests made by the Chief Minister
of West Bengal. The Regional Office
of its Training Institute, which was
also situated in Calcutta was subse-
quentiy shifted fo Hyderabad with
effect from April 1, 1982. Now a pro.
posal has been mooted to shift the
Coal Division of GSI on the plea of
alleged decentralisation as also the
offshore Mineral Exploration and
Marine Geology Division of GSI from
Calcuita. Both the Divisions have
been functioning efficiently from the
headquarters at Calcutta and its pre-
sent setup has been found to be more
suitable for coal investigation and off-
shore mineral exploration respectively.
The former Chief Geologist and the
Director of Drilling of Central Mines
Planning and Design Institute as also
the Deputy Director General, Coal
Division of GSI have objected to the
proposed decentralisation and have
stated that the same would very ad-
versely affeci the work of the Organi.
sation and the Coal Industry in gene-
ral.

It will be equally detrimental to the
Oceanographic  Research and Off-
shore Mineral Exploration if the Re-
gional Office of the Shore Mineral Ex.
ploration and Marine Geology Division
is shifted from its location at Cal-
cutta.

In view of the above, when both
the Coal Division and Offshore Mine-
ral Exploration and Marine Geclogy
Division have assumed great import.
ance, the calculated efforts to shift
these Divisions from Calcutta are
alarming and fhe Government should
give up the proposal,

14.55 hrs,
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Sir, the Drugs and Cosmetics Act, 1940
regulates the import, manufacture,
distribution and sale of drugs and
cosmetics in the country. This Act has
been amended five times since its en-
actment—the last being in the year
1972 when the Act was extended to
the State of Jammu & Kashmir, Seri-
ous concern hag been expressed by the
Hon. Members both in this House and
the Rajya Sabha on the problem of
adulteration of drugs and production
of imitation/fake/spurious/sub-stan-
dard drugs. As Hon. Members are
aware, the Hathi Committee, which
had gone into all aspects of the Drug

Industry, had alsp made certain re--

commendations about the need to fur-
ther amend the Drugs and Cosmetics
Act with a view to ensuring more
effective enforcement of the same. Our
own experience has also -evealed that
certain inherent deficiencies and la_
cunae of the aforesaid Act need to be
removed by introducing suitable
amendments to the Act, particularly
in regard to the provision of more
stringent penalties for anti-social ele-
ments who indulge in the manufacture
and sale of spurious drugs. The pre-
sent Drugs and Cosmetics (Amend._
ment) Bill for consideration before the
House has been prepared on the basis
of all these considerations,

1 would now like to deal with some
of the salient features of the Drugs
and Cosmetics (Amendment) Bill,
1982.

(a) The definition of the term
“drug’’ is being amended so as to en-
able the control to be exercised over
the components of drugs including
empty gilatin capsules, At present,
devices such as transfusion sets, ortho-
implants etc. do not come within the
purview of the definition of the term
‘drug’. This definition is now being
amplified to cover all such ‘devices’
also. ]

(b) Although the term ‘spurious
drugs’ is being commonly used, this
term ‘does not figure in the present
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Drugs and Cosmetics Act. To remove
any ambiguity about the same, a new
definition of the term ‘spurious drugs’
is being ‘introduced in the Bill and
consequentially amendments are be-
ing made to fhe exisling ‘erms defin.
ing ‘misbranded’ - and ‘adulterated’
drugs.

(c) At present the Central Govern-
ment has no power to prohibit import
and/or manufacture of any drug and
cosmetics which are toxic or may
cause harm to the body. In the pro-
posed Bill, the Central Government
are assuming powers .to prohibit im-
port and/or manufacture of drugs
which are toxic, ineffective or irra.
tional and cosmetics which are harm-
ful,

(d) The Drug Inspeclors at present
do not have powers to stop and
search any person or any vehicle or
vessel which may confain drug or
cosmetics in respect of which offence
has been committed. This power is
now being provided to the Drug Ins-
pectors in the Bill.

(e) The penalties provided in the
Act are being rationalised so as to
provide more stringent penalties for
manufacture and sale of spurious
drugs—particularly drugs which are
likely to cause body harm or injury.
The punishment for offenceg relating
to manufacture and sale of spurious
drugs is being amended by laying
down a minimum of 3 years and a
maximum of 5 years imprisonment, In
Tespect of offences where a spurious
drug causes death or body injury, a
penalty up to life imprisonment is be-
ing laid down for all offences under
the provisions of Drugs and Cosmetics
Act.

(f) The definition of the term ‘pa_
tent ore propriefary medicine’ for
Ayurvedic, Unani WMedicines is being
introduced,

(g) A new provision is being made
to provide for summary trial in case -
of offences where the penalty is not
more than threé years imprisonment.
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As Hon. Members are aware, the
provisions of Drugs .and Cosmetlics
Act glso extend to drugs belonging to
fhe Indigenous Systems of NMedicine
and an opportunity is being taken to
streamline some of the provisions re-
lating to the manufacture and sale of
all drugs belonging to the Indigenous
Systems of Medicine by suitable
amendments as follows:

(i) The Siddha system of medicine
{s being given an independent status
under the Act.

15.00 hre.

(ii) The constitution of the Ayur-
veda, Siddha and Drugs Technical
Advisory Board is being amended,
to give a wider representation to
experts in different systems of medi-
cine,

(iii) Definitions for the terms
‘spurious drugs’ and ‘adulterated
drugs' relating to indegenous sys-
tems of medicine are being incorpo-
rated, and

(iv) The penalities provided for
the offences relating to the manu.
facture and sale of drugs of indi-
genous systems of medicine in con-
travention of the provisions of the
Act, are also being revised, so as
to make them mpre stringent.

So far as cosmetics are concerned,
the definition of the term ‘cosmetics’
is being amended, to bring within its
purview ‘toilet soaps’. This provision
is being made to enable the Govern-
ment to take action against manufac-
turers of ‘toilet soaps’ which may con_
tain harmful ingredients. Like drugs,
a new definition of the term ‘spurious
cosmetics’ ig also being inserted, and
stringent penalties for manufacture
and sale of spurious cosmetics are be-
ing provided.

W

It has been felt that one of the
reasong for inadequate enforcement
of Drugs and Cosmetics Act in the
States, has been the fact that in meny
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States, the drug control administration
ig not headed by properiy qualified
persons. While the Act at present pro-
vides for laying lown the qualifica-
tions of Drug Insectors and Govern-
ment Analysts, there ig no provision
for laying down the qualifications of
licensing and controlling authcrities.
In the amending Bill before the House,
a provision is now Lkeing made for
laying down the qualifizations of licen.
sing and controlling authorities by the
State Governments/Central Govern-
ment. The Bill contains certain other
minor and consequential amendments.

As is known to the hon. Members,
it is the State Governments who are
ultimately responsible for exercising
control over the manufacture and sale
of drugs in their respective Stales, but
under the Act, the Central Govern-
ment are responsible for coordinating
the activities of the State Governments
in the implementation of this Act, and
advising them on matters relating to
uniform administration of the Act in
the country by laying down regulatory
measures and standards of drugs. The
Drugs and Cosmetics (Amendment)
Bill which js now bhefure the House
would help Government in discharg-
ing this responsibility more efficiency
and effectively. I, therefore, solicit full
cooperation and support of the hon,
Members in passing thig Bill,

*
I, therefore, beg to move;

“That the Bill further 1o amend
the Drugs and Cosmetics Act, 1940,
be taken into consideration.”

MR. DEPUTY SPEAKER:
moved:

“That the Bill further to amend
the Drugs and Cosmeticg Act, 1940,
be taken into consideration.”

15.03 hrs.
[Dr, RAJENDRA KUMARI BAJPAI in the
Chair]

SHRIMATI GEETA MUKHERJEE
(Panskura): Madam, it iz my pleasure

Motion

#Moved with the recommendation of th, President.
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to be the first speaker to be called by
you, The hon. Minister has now placed
the Drugs and Cosmetics (Amend-
ment) Bili 1982 before the House. And
hearing his introduction, one thinks
that the absence »f thes2 provisions
was the main reason for non_control-
ling of adulteration etc. of the drugs.
The effect of this Bill will be that to
the 405 pages in which we how find
the Drugs and Cosmetics Act and
rules, some 21 more pages will be
added. But whether this new addition
will, bring in any more elTectiveness
than these 405 pages, I have great
doubts.

The Minister hims=lf says that the
problem of adulteration of drugs and
also production of spurious and sub-
standard drugs are posing serious
‘threats to the health of the commu-
nity. Everybody would auree that this
is the situation. We have to meet this
serious threat, But is it not a fact that
the Central Government or, for that
matter also the State Governments
had not the dearth of pnwers? Some
amendments may he necessary, but
surely th:t is not the main reason for
this main threat. Really speaking, it
is the non-impiementaiion of the law
and the rules which are already there,
is the main reason for this sorry state
of affairs. I shall be glad if thig new
Bill after being passed into an Act,
7525 not become only “cosmetics Act”
for the Minister leave aside the drug
part of it, but it really h=lp in solving
this problem. Unless the entire admin-
istration is fully overhauled, this vro_
blem cannot be solved. Drug adullera-
tion and the serious conseguences are
foliowing because the Centre is not
really in a position to do the adminis-
tration effegtively, because half of the
administration has collapsed due to its
ineffeciency and other half due to cor-
ruption. Really no serious measure is
being taken to improve it. I would not
say that there are not officers or em-
ployees who are honest; but I am
sorry to say that this the Drug Con_
trol . administration is giving a
very bad gecount of itself. In
order to substantiate my contention,
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Iwillpveafew examples. In theyonr
1974, BJ Pharma of Kanpur supplied
transfusion pottles to Lala Lajpat Rai
Hospital, Kanpur_ After the use of that
transfusion 20 children died within
48 hours, Government launched a pro-
secution which is now pending for 8
years, All that is being done is that
the case is being shunted beiween the
High Court and the Lower Court. At
this rate, even passing this 21-page
Amendment Act, I am sure, will not
help unless the ways are changed. It
will take at least 10 years for the
judicial disposal of the case. What has
the Central Drugs Control Administra-
tion done? The Drugs Controller of In-
dia has not visited i{anpur even once
during this period, so far as my infor.
mation goes. I will be glad if you
correct me.

A very innocuous answer was given
to a guestion. A question was put in
this House on the 29th July, 1982
about some vacancies in the Central
Drug Organisation, The answer to one
of the questions which gealt with how
many vacancies are there of the
Deputy Drugs Controller and the
Assistant Drugs Controller wag that
1 post is vacant of t*he Assistant
Drug Controller since 25-8-1979 on
account of “unauthorised absence of
its incumbent.” What is meant by un-
authorised absence of its incumbent?
What is the story behind it? Why is

“it lying vacant since 1979? Why is its

incumbent yet absent? Thig gentleman
is absconding probably in  America.
This Assistant Drugs Controller bet-
ween 1972-75 made 51 insurance poli-

‘cieg in the name of his wife amount-

ing 1o nearly Rs. 20 lakhs because irre-
gular imports were regularised, spuri-
ous drugs were regularised; and each
client gave one policy. So, it is not
difficult to have 52 policies. So now
after that he was caught. After being
caught, he bolted in the name of hav-
ing treatment outside and he is still
absconding. See how sweetly it is ans_
wered, that “the post is lying vacant
because of unauthorised absence of
the incumbent”! Madam you caq J,ma-
gine the story behind this.

bout,
Qonu?hﬁ“u“&“"’“‘mc’”
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not the only case. I know of another
gentleman. I cannot name him, for
obvious reasons. He is posted in Cal-
cutta, A big memorandum running
into eight pages, containing so many
allegations against him was given to
the Prime Minister. Now, I put a ques-
tion about this memorandum, which
‘contained very serious allegations.
The answer to it was that
simple, that ‘this was in-
vestigated into and found false.’ In-
vestigated into by whom? Found false?
How? How are the charges rebutted?
To this day I am to know. And in so
far as my knowledge goes many of
the charges made here are really seri-
ous charges which any government
had it wanted to make its own machi-
nery effective would have gone into
more seriously than giving mg a one-
line anwer that they have been found

Now I will mention another case.
This is from Lucknow, from a news_
paper report. If I am wrong the Min-
ister will correct me. This is a news
item. The headline is, “Drug Control-
ler sacked”. It is from Lucknow. It is
given out by Pionser News Service in
1981 I quote-—

“The State Government has ter-
minated the services of the State
Drug Controller Dr. S, C. Srivastava
with immediate ecfTect.

It is learnt that the termination
order wag issued yesterday follow-
ing an inquiry into some corruprtion
charges against him. The orders
also provided for the payment of

salary ‘to Dr. Srivastava for the
notice period.
The termination order, however,

could not be served on Dr. Srivas_
tava yesterday since he wss not
traceable. His wife reportedly re-
fused to receive the orders today.

According to informed sources,

top pressure is being exerted to an-
nul, the termination orders.”

I would like to know from the hon.
Minister whether Dr. S. C. Srivastava

: h ‘in ‘any responsible position till now

in the Ministry. Madam, with all this
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what I want to say is these gre ‘not
individual instances. There are such
instances galore and really nothing is
being seriousiy done to root out cor-
ruption or even to take them serious-
ly.

No doubt, there are enough rules.
According to rules 66 and 85 there
can be cencellation or suspending of
licences, Let the Minister tell me how
many licences have hean cancelled and
how many have been suspended.

Since my time is limited, I would
like to point out that this is only with
respect to the higher echelons. 1 have
information and actual experience in
States where inspectors are there.
Some of the States have Drug Con.
trollers, but some of them are mnon-
existent. And you will see many of
the Inspectors have a chain of che-
mists’ shops opened and they are earn-~
ing Rs. 30,000 to Rs. 40,000 on the
average from these shops. Whether
anybody goeg to inspect and see what
kind of drugs are bzing sold, or whe-
ther spurious or misbranded or adul.
terated drugs are heing sold is mnot
known, Who will tell us how many
convictions have »een secured or pro-
ceedings have been launched? Let the
Minister say. I would like the Minister
to report to Parliament the perform-
ance of the Central Drug Control Ad-
ministration in this regard. If this is
not paid attention to seriously, noth-
ing will come out of it.

Coming fo the Bill itself, 1 will just
point oput one or two things. As cur
hon. Minister has pointed out, what
is being done is to impose more strin.
gent penalties, Earlier the minimum
sentence was for one year and maxi-
mum was for ten ;ears dependirg up-
on the nature of the offence. Now, the
Bill says two things. One is that if
solely on account of administration of
such drug one dies, then the punish-
ment to the ‘uiltv will be extended
upto life imprisonment. Iet me read
out the relevant clause:

“....Sclely on account of such
drug being adulierated or spurious
or not of standard quality, as the
case may be, shall-be - punishgble
with imprisonment for a term which
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shall not be less thin five years but
which may extend to a term of life
and with fire ,.."

But who will prove thut :t ig “sul:ly’
due to the admin:sirat:on of {hue 4rug
that the man died? So, what is the
particular good that will accure by
this sentence of upward revision?

There are lesser punishments for
other offences. If I gie pecause of the
administration of g particular drug,
then the person will be given life im-
prisonment. But if I die due to the
denial of , particular medicine be-
cause the powder that should have
been there in the capsule was not
ther, and instead some useless pow-
der wasg there and thereby in the
absence of this original powder I die
a slow death then the punishment will
be less. What is the logic? With these
words, I would say that though the
object of this Bill is laudable, the
division of ‘stringent measures’ etc. is
arbitrary. The real thing is, tctal over-
hauling of the Drug Control Adminis-
tration. Without doing that, nothing
will come out of it, That is why, T re-
luctantly support the Bill

PROF. RUP CHAND PAIL (Hoogh-
ly): The hon., Minister had referred
to the Hathi Committee's recommen-
dations and that one of the recom-
mendations of the Corimittee related
t> the amendment to the Drugs and
Cosmefics Act. But there were other
44 very important recommendations.
One of them was to nationalise gra-
dually the whole druz industry. Only
a very minor part of the recommenda_
tions of the Hathi Committee has now
been brought forwird by the Minister
himself.

What is there in the Bili that we
are discussing today? In the Objects
and Reasong of the Bi“l. it has been
said:

“The problems of adulterztion of
drugs and also of production of
spurious and sub-standard drugs are
posing serious threat to the heulth
of the community.”
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posed amendment, it says that the
Government is determined to weed
out this menace from the community.
Yes, some proposal has come regard-
iug chance in the definition of drug
like misbranded drug, adulterated
drug, sourious drug, etc. And in the
words of the hon. Minister, most strin-
gent punishments have been proposed.
More executive control has been pro_
posed to regularise the things. But,
Madam, there was oue report in the
month of June on the basic of a state- .
ment made by the henourable Deputy
Minister of Health, Kumarj Joshi, The
PTI circulated the news that an aver-
age of 17.5 per cent of the drigs manu-
factured and sold in the countrv dur-
ing the last three yearz have been
found to pe sub standard accordingly
to the Drug Control Department of the
Union Health Ministry., That means,
about Rs. B00 crores worth of ‘medi-
cines sold in the country during the
last three years were sub-standard. At
this rate, at the end of the Sixth Five
Year Plan the annual turnover of sub-
standard drugs would be Rs. 260
crores, Moreover, we have full record
in the Drug Control Department.

This is regarding sub-standard
drugs, What is the difference between
sub_standard drugg and spurious
drugs? It has been stated by the Hathi
Committee that sub-standard medi-
cines are prepared by licensed manu-
facturers, by the so-called big com._
panies, which are importing, big mul-
tinationals who hoave made our coun-
try a dumping ground for all the
items of the countries’ origin. But,
Madam, there is no specific propesal
to control sub-standard drugs Lecause
there have been proposals specifically
for mis-branded drugs, specifically for
adulterated drugs, specifically for spu-
rious drugs. But there is just over-
flowing of sub-standard drugs in the
Indian market by the multinational
corporations and their subsidiaries in
India looting our pesple. There ig no
specification for sub-standard medi_
cines. If the Government is really seri-
ous, my suggestion will be that there
should be concrete specifications re-
garding the sub-standard medicines. In
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the absence of any such specificntions
as it hag been -roposed in respect of
mis_branded drugs, adu.terated drugs
and spurious drugs, the whole purpose
will be defeated.

It has been said that stringent
punishment would be given, What is
that stringent punishment? It is stated
in the Statement of Objects and Rea-
sons as follows;

“It is, therefore, considered neces-
sary to amend Drugs and Cosmetics
Act, so as to impose more stringent
penalties on the anti-social elements
indulging in the manufacture or sale
of adulterated or spurious drugs or
drugs not of standard quality, which
are likely to cause death or grievous
hurt to the aser.”

This ig coming within the meaning of
the IPC provision. But who will deter-
mine that a particular medicine is
solely responsible for the death after
the death of that particular person?
Can it be done? It can never be done.
So, some provision must be there for
the gpecification, concrete, clear defi-
nition of sub-standard medicine and
prevention of manufactur?, production,
sale and distribution of sub-standard
drugs. For that purpose some other
sections may “e appropriately amend-
ed. The manufacturers may be asked
to do thig thing and that thing. I have
got concrete suggestions regarding
that.

Madam, it has been said here that
we are going to control the imports.
But did the Hathi Commitiee not re-
port the role of the multi_national Cor-
porations Glaxo, Pfizer and Hindustan
Varner—in our country? Their history
is very well known as to what they
have been doing. Do you have the
balance sheet of the ccmpanies? We
have to see to the past things—dilu-
tion of shares, etc. What are ibey
doing? There is a report even by the
Minister himself. Shri Dalbir Singh
replied to the guestion in the Rajya
Sabha. On 18,7.1982 the Union Minis-
ter of State, Petroleum, Chemicgls and
Fertjlizers said:

“Pfizer was leading in this respect

with as many as 31 drugs being pro-
. duced without any authorization.”
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There is another Company—-Orga-
non. We know the story of Hindustan,
Glaxo. How to control them? Still the
drugs banned in the countrieg of cri_
gin are not only being promoted but
also marketed grossly violating the
Act of Drugs & Magic Remedies (Ob-
jectionable Advertiseinent) Act. Most
of-the people of our country are
ginorant, illiterate and helpless peo-
ple. I can give you one or two exam-
ples. Take for instance Sulphinpyra_
zone. I would like the Minister to spe-
cifically reply to this question. It is
claimed to prevent death in the case
of Myocardial Infarction. For this in-
dication the drug is banned in U.S.A.
but in India the drug is being allow-
ed. There is a big list of such medi-
cines which has come out and these
medicines are being promoted and
marketed by the multi_national Com-
panies—Pfizer, Glaxo, Organon and

- others. They are marketing medicines

in different ways, advertising them,
promoting them, But those very medi-
cines have been banned totally (or for
certain indications) in their countries
of orlgin, Take an instance ot German
Hoechst and the slories about Noval-
gin and Baralgon, Have we taken pre-
ventive measures? Stories have come-
about Mexaform also. Stories have
come about Anabolic Steroidg that is
being marketed in the country. Totally
banned ifems cof certain indications
are being marketed by the multi-
national corporations over which we
have no control

We are trying to coaircl imports.
But we could not control the multi_
national drug companies for dearth
of laws. What was lacking was - the
determination, the will to do that.
Without effective administrative ins-
truments guided by determination and
political will such amendments would
not help,

I would like to know the result of
the provisions which were there, There |
was a seminar on Drug Industry held“-
in November, 1981. The Seminar was |
regarding the implementation of the
preventive provisions of the existing|
laws. It reported prosecution proceed-
ings under the Drug Act from Madras
as under.
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One report says about Madras, Tamil Nadu
State. During 1978-79, number of pro-
secutions launched was ome. The result is
that one is convicted to pay a fine of
Rs. 1500 with a simple imprisonment till
the rising of the court. This is a report of
the experts. During 1979-80, the number
of prosecutions launched was 4. The re-
sult is that only one was convicted with
a lesser punishment—Ilesser than till the
rising of the court. During 1980-81, the
number of prosecutions launched was one.
What was the result? Acquitted. So, in
three years, 6 people were prosecuted and
no one was severely punished. One was
punished with a simple imprisonment till
the rising of the court and a fine of Rs.
1500. This is the state of affairs prevail-
ing.

Drugs are being manufactured without
licences. I was referring to the Minister's
statement. Banned drugs have been mar-
keted and promoted by a big company in-
spite of the Drugs and Cosmetics (Preven-
tion of Objectionable Advertisements) Act.
Advertisements are being made by the big
companies inspite. of the preventive provi-
sions. Drugs peddling is going on. The
Government must know it. Several memo-
randa were submitted by doctors, by emi-
nent people, by social workers and by the
workers of the big companies themselves.
I have myself raised certain questions ear-
lier also in the House but nothing was
done. So, my suggestion will be, if the
Government is, if at all, serious, then
certain specifications regarding substan-
dard medicines, which are manufactured
by licensed manufacturers spreading all
over Indian market led by the multi-na-
tional Corporations, should be dealt with
strictly and suitable amendments Incorpo-
rated. For prevention of manufacturing
sub-standard medicines, the manufactu-
rers should be given a specific role adver-
tising. that these are their products, these
are their distributors and these are the
places where the sale should be effected.
The Government should be more vigilent in
this matter. i

Mrs. Geeta Mukherjee the previous
speaker, was referring to corruption and
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other things. How can you stop corrup-
tion? 1 can give you a list of people,
great corrupt people. The sons, daughters.
and sons-in-law of the Secretary and others
in the Health Department are being given.
employment ‘in this big  multi-national
companies. I have myself asked this ques-
tiom that one former Health Secretary is
engaged as one of the Managing Directors
of a multi-national Corporation and is
looting money. I can give a list of names
—sons, sons-in-law and daughters of the
bureaucrats working in the Health Ministry
who have been given assignment, Natu-
rally, inefficiency, corruption, lack of will
and determination to effectively imple-
ment whatever provisions are there, will be
there. Even if new provisions are made, I
do not believe that it will make amy diffe-
rence.

But, still, while supporting the move, I
would honestly request the Health Minister
to come with some more important amend-
ments with respect to Sections 9, 17, 18
and 27 of the parent Act so that more
loopeholes can be plugged.

DR. A. KALANIDHI (Madras Cent-
ral): Madam Chairman, on behalf of the
D. M. K. Party, I rise to support the Bill
to amend the Drugs and Cosmetics Act.
Not only as a Member of- Parliament but
also as a doctor by profession and with a
practice for the last 20 years, in dealing
the patients, T would like to say a few
words on this Act.

In regard to the widening of the defini--
tion of “cosmetics”, T would requast him
to include “soaps” also so as to prevent
contact dermatitis. There are certain soaps.
which contain mercury and arsenic which .
is dangerous to health. A very widely use
soap by name Necko contains = lot of":
mercury and others which contain arsenic -
which can, not only, cause damage to
the skin, but also it can be absorbed into -
the body and, at a later stage, it cam
cause damage to the kidney resulting im
a renal failure and, ultimately, the death
of a patient. So, I would request the hon.
Minister to take care of this aspect also.
While you include “soaps”, the welfare
of cottage industries should be protected
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because in our country some soaps are pre-
pared in the cottage industries, While en-
forcing this law, we should take care of
the cottage industries also where the
people should not be unnecessarily harass-
ed or put into hardship thereby leading to

unemployment problem.
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I would also request the hon. Minister
to include *“kumkum™ and “tilak” which
are very fondly used by our ladies. There
is' a certain amount of arsenic used for
glittering purposes, It not only causes skin
reaction but it also gets absorbed in the

“ body and causes damage to the kidney as

well. So, when you include “toilet soap”,
you include “kumkum” and “tilak” also
so that women can also be protected from
the untoward effect of the use of kumkum
and tilak powders.

About the provision of empowering
more powers with the inspectors, I want
to know whether the powers that are al-
ready given to the inspectors are not
sufficient to enforce the law. Do you mean
to say that the existing powers are not
sufficient? I feel that the existing powers
are sufficient for the inspectors bui only
the way in which it has been implemented
is not proper. The erring inspectors should
be punished and action should be taken
against them. Instead of giving more
,powers to them, proper action should be
taken against the erring inspectors.

I would also request the hon. Minister
that the number of drug inspectors avail-
able in the country are not sufficient and
they should be increased. Th: number of
drug inspectors is not adequate enough
to check the production of spurious drugs.
The time has come when we have to in-
crease the number of drug inspectors.
Each district should have a senior drug
inspector to check - the adulteration and
production of spurious drugs. '

About the enhancement of punishment,
do you think that it is because of lesser
punishment that the adulteration in drugs

- is poing on? If you feel so, what have you

been doing for all these 35 years? Why
have you not imposed deterrent punish-
nrent? Po you mean to say that spurious
drugs are coming in to the market be-
cause you are not able to enforce the
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existing law properly? If you have been
enforcing it properly, I would like to know
from the Government as to how many
drug companies have been blacklisted and
how many people have been arrested for
the production of spurious drugs in tne
country since Independence I would like
to know the figures State-wise, I think, it
will be only a zero.

The drug inspectors are only harassing
the retailers. They are not taking any
action against the manufacturers. They
go to the factories, visit the factories, and
some of the inspectors take whatever they
like and, finally, the drug comes out .in
the market. Ultimately, only the publc
suffers. No action is taken ugainst the
manufacturers. Action should be taken
not only against the retailers but also
against the manufacturers and against the
people who actually sell drugs which are

spurious.

I had an occasion to purchase tetracy-
cline capsules in Indore, in Madhya Pra-
desh. To my surprise, it was containing
only chalk powder, It did not contain any
tetracycline. It not only happens at Indore
but in other cities also. Even in our State
of Tamil Nadu, our State Health Minis-
ter’s brother—I do not want to pame the
State Health Minister—is a dealer for
one of the drug companies and it was re-
ported that broken glass particles were
found in eye-drops, and in the capsules but
no action was taken, Instead of taking
action, the chemist was forced (o sell a
particular product and capsules because
he was the State Health Minister’s bro-
ther. No action has been taken in this
particular regard. T can prove it. It was
stated in the Legislative Council of Tamil
Nadu also. But no action has been taken
till now.

With regard to the imprisonment of
other offences that you have mentioned,
I would like to know from the Hon. Minis-
ter what are the other offences. You have

also mentioned about imprisonment for

two or three years. You have piven a
multiplicity of the punishments from
which they can escape as thére are loop-
holes,
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I would only request the Hon. Minis-
ter that either it should be life imprison-
ment or hanging for the people who give
spurious drugs. This is my opinion as well
as the general public opinion also that the
spurious drugs manufacturers, retailers and
dealers should be given life imprisonment,

In the Hathi Committee report, gene-
ric names have been mentioned and gene-
ric name drugs have been brought under
that name, Cemetedine is ome particular
drug I want to quote for the knowledge
of the Minister. Cementedine is produced
in this country. Cemetedine is for peptic
ulcer and for bleeding peptic ulcer. It
is manufactured by a company, Walter
Buscher at the rate of Rs. 2 per tablet
-whereas Cemetedine is also produced by a
local company for 70 paise. So, while the
doctor gives the presecription for Ceme-
tedine tablets, even though he writes to
the Walter Buscher, the Chemists for gett-
ing more benefit or more commission from
that particular local company, only substi-
tute the local product and give local Ceme-
tedine for 70 paise .He gets the maximum
benefit but the patient does not get any
relief at all. I would request the Hon.
Minister to study this matter while in-
cluding certain names of drugs in the pene-
ric names. This lacuna should be studied
thoroughly so that the patient should be
given proper drug and that the prescrip-
tion by the doctor should be honoured
well and no substitute should be given
on any account.

With regard to the drugs, I would like
to mention about the Government Medical
Store Depot, There is one such Depot
existing in Tamilnadu. This is one of the
very big Government Medical Depots in
the country. It is more than 50 years old.
It is in my Constituency where nothing
is manufactured. Previously they used to
supply drugs to all the city hospitals but
now APC and Sulpha are only manufac-

tured and given and the wvaluable equip- °

ments are lying idle and battered by
weather. Valuable instruments are there.
Man-power is there. Nobody uses the in-
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struments. I would only request the Hon.
Minister to make a visit to the Government
Medical Depot in Madras-3 in my Consti-
tuency and makea study about that so that
it can be put to good use, where good amd
quality drugs can be produced and where
infusion sets can be manufactured so that
the entire country can have the benefit of
pure and unadulterated infusion sets. The
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drugs are manufactured from the faciory -

and they are given to the patient through
the doctor’s perscription but the people
who carry the news are only the represen-
tatives. They only carry the news from
the manufacturers to the doctors, They
inform about the various adverse reactions
of the drug and about the complications,
They only bring to our knowledge the
latest inventions. But their job security is
not there. They are not covered under any
Act. For years now, the medical repre-
sentative’s job has become dirty. The
international company or the local com-
pany all of a sudden terminates their
services. They become 35 years old, They
canont go anywhere to get a job. I only
request the Hon. Minister that when
you include all the Acts, the Drug Act,
Cosmetics Act etc., see that the drug re-
presentative’s job security is also consider-
ed, so that they can also work hard. They
can also bring information to the notice of
the Government about the manufactuers

of spurious drugs, They can also work in ©

the interests of the country.

I only once again request the Hon. Minis-
ter to see while implementing these laws
that no loophole is given for any drug
manufacturer, either multi-national or the
local manufactures.

Not only the manufacturers, but the
retailers also should be punished.

A separate Directorate should be for-
med in almost all the state capitals where
some of the doctors also should be inclu-
ded in the Directorate of Drug Controller.
Not only Chief Drug Controller with
pharmaceutical qualifications, but doctors
also should be included.

When you make an Advisory Committee,
I request the Hon. Minister that some
of the Members of Parliament who are

-
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also doctors—should be- included in the
Committee and if you have any doubts,
take the opinion from us so that, we can
give our knowledge, whatever we possess
and you and the country can be benefited.
The poor people can be benefited. The
downtrodden can be benefited. At the
same time, we can save the people instead
of killing them by giving them spurious
drugs, 3
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MR. DEPUTY-SPEAKER: Mr. Rahi, in
spite of your taking these drugs, you are *
healthy. You may continue tomorrow.

Now, Shri B. Shankaranand will make
a statement about the health of the Presi-
dent at the Taxas Heart Institute, Houstom

(USA).



